
NOTES OF THE REGISTRY I 
	

ORDERS OF THE TRIBUNAL 
a 

requir d 	 f nec. copies cf this crd 

be 	al so 	rj. ded over to the counsels of Lot h 

J. 

MEi'1E3ER JLIDICJAL 

On being rnitioned this disposed of 

case is tak&i up. 

M.A.No.1083/02 has been filed in this 

case, by the Respondts3 seeking extson of 

time to comply the final direction given in this 

O.A. Mr.A.K.3ose,, learned Sr.Stariding Counsel 

has disclosed that the order has already been 

complied with on .02.2003, 

Therefore, this M.A. ,having already 

become infructuous, the Szne is hereby disposed 

of, 
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